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CEINTRA.L Auni NI3 trati tribunal
principal bench

0.A. NO.209/95

■Hon'bls Smt. Lakshmi Suaminathan, nember(3)
•' Hon'ble Shri R.K^hooja, MembsriA;
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Neu Uelhi, this the 14th day of August, 199V
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Isurender Outt'S/o Sh. Rati Ram
Khalasit

:Loco Shed Northern Railway
"Saharanpur.

RrslDENTTat ADDRESS:

;Surender Dutt
iG.No. 479/I/T-2
Railway Colony,

ISaharanpur.

Ompal S/o Shri Sher Singh
•Khelasi,

LOCO Shed, Northern Railway
Saharanpur.

rfsIDENTJal address:

;Ompal
' Uiil. Charv,
[p. Awbatapir,
iSaharanpur.

•; Ranjender Kumar S/o Sh. Jagan Nath
' Khalaai
iLocd Shed, Northern Railway,
% Saharanpur.

: I ftVaidCNT1AL APDRESS t
,  i Raf^hder ku'flar

♦  PBlock No. 1*8 M,
Railway Colony,

,  vC laranpur.

LAhii :Kuinar S/o Sh. 3ai Parkaah
1 Khalaai, -
tLopd Shed, Northern Railway,
15 ahcairanpur.
t RESlbENTTflL fldfPRESSs
rBldck "No. 379/1,
J Khelasi Line,
^ Saharanpur.
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Bebu Ra™ S/o Sh. Bukend Rb.
KhelBBi, •, V,LOCO Shed, Robtharn RBll^ay.
Saheranpur*

prcinr^-TlAl flnPRESSj.

Bebu Ram

Vill. 4 P-0-
Saharanput District,
Sabaranpur»

c•nnh s/o 5b. Gaje Si^QbDbaramweer Si 9

Kbalaaif •

LOCO Shad, Northern Railway,
Sebsranpur.

oir<^TnENTlAL ADDRI^

Dbaramveer Singb
Block N0.99/k, Railway Colony,
Sebaranpur.

eu ni^or s/o Sb. RampyaraUmma Sbanker j/

Kbalesi „

LOCO Shao, Northern Railway.
Saharanpusr.

or«;TDENT7'^' aODRESSl

UnSiB Shaokar
Block 80.163/B. Roil-ay Colony.
Khelaai Line»
Saharanpu*'

Bontoah K-oar S/o Sh. Rai t.l
Khalaal.^ ̂

|.«co ShadB Mortharn RaUway#
Saharanpu^*

arsiDEWT^ aPDRESSj.

SantoaR

V Saharanpuro
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Bickrara Singh S/o 5h« Shreo Chand Singh
KhaXaaJL ^

Loco Shed, ifiorthern Railwiay,
Saharanpur*

RESIDENTIAL ADDRESS:

Block No. il4/B, Railway Colony,
Saharanpur.

10, Chaoan Lai S/o Sh. Jeewan Singh
Khalasi,

Loco Shed, Northern Railway,
Saharanpur. .

residential ^ADDRESS:

Block No, 5T4-A, Railway Colony,
Saharanpur. ; >

11. Saleem S/o Sh. Habib Ahraed
Khalaai,

Loco Shed, Northern Railway,
Saharanpur.:

RESIDENTIAL ADDRESS;

Salafli^

Plo. Rahiwa bad, Chotilinie, ^
Saharanpur.

(By Shri G.D.Bhandari, Advocate)

Vs.

1. Union of India through
the General Manager-- ^ "
Northern Railway
Baroda House
New Delhi. . '

2. The Chief Operating Manager
Northern Railway
Baroda House
New Delhi.

., ... Applicants
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3. The Divisional Railway Manager
Northern Railway

Ambala Cantt.

4. Shri Kanwar Pal

s/o Shri Narender Singh
Loco Cleaner

N.R.Loco Shed

Saharanpur.

5. Shri Suresh Chand

s/o Shri Nanak Chand
Loco Cleaner

N.R. Loco Shed

Saharanpur.

6. Kishan Prasad

s/o Shri Nageshwar
Loco Cleaner

N.R.Loco Shed

Sharanpur.
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Respondents

(By Shri R.L.Dhawan, Advocate)

0 R D E R(Oral)

Hon'ble Smt. Lakshmi Swaminathan, Mefnber(J)

Both the counsel submit that this is a covered case and

they are relying on the Judgment of Man Singh & Others Vs. Union

of India & Others (OA No.2245/96 decided on 05.06.1997). A copy

of the same is taken on record. Therefore, they are praying that

this OA may be disposed of on similar lines. In that Judgment,

it was held as follows:

"The question whether or not vacancies in the
cadre of Loco Cleaners are available against
which applicants could be adjusted is a question
of fact. In case applicants have information of
the availability of vacancies of Loco Cleaners
against which they could be redeployed in
accordance with rules and instructions which is

readily not within the knowledge of respondents,
it is open to applicants to bring details of the
same to the notice of respondents by filing a
self contained representation on receipt of which
respondents should examine and dispose of the
same in accordance with rules and instructions on

the subject as expeditiously as possible and
preferably within 3 months of the date of receipt
of the representation under intimation to
applicants."
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2. In view of the above, the OA is disposed of with the

following directions:-

a) The respondents shall ascertain the

vacancy position in the category of the

Loco Cleaners against which the

applicants can be adjusted. In this

regard, the applicants may also make a

details^ representation to the respondents

immediately to enable them to examine the

position in accordance with the Rules and

instructions on the subject. This action

shall be taken within a period of three

months from the date of receipt of a copy

of this order with intimation to the

applicants.

OA disposed of as above. No order as to costs.
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(SMT. LAKSHMI SWAMINATHAN)
MEMBER(J)
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